CENTRAL ADMINIS TRATIVE TRIBUNAL

P
ADIAHABAD BENCH
b ALIABABAD

Origindl Applicatien Ne, 949 ef 1997

Allahabad this the 21st day eof December, 2000

Hen'ble Mr,S,K.I. Nagvi, Member (J)

le Mehd Firej Sen ef Sri Madar Baksh, Gaighar
Line Par, Muradaebad,

2. Sri Udei Veer Singh Sen of Sri Durga Singh
R/e Line Par, Chidiyetela, Mahendru Wali G=1li
X Muradabad,

Applicants

By Advecate Shri Birendra Kumar Srivastava

Versus

1. Unien ef India, threugh Ministry ef Railway/
Railway Secreteariate, New Delhi,

2s The Genperal Manager, Nerthern Railway, Bareda
Heuse, New Delhi,

3 The Divisienal Railway Manager, Nerthern
Rallway, Meraddbad,

4, The Assistant Persennel Officer(M), Divisienal
Railway Manager's Office, Nerthern Railway,
Meradeabad,

ﬁ 5 The §.5,.E,(084), Nerthern Railway, Meradabad,

Respendents

By Advecate Shri Prasheant Mesthur
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By Hen'ble Mr,S,K.I, Naqvi, Member (J)

The applicantgﬁzg ceme up seeking
relief te the effect that the impugned erderdd«ted
01,8,1597 be quashed whereby the services of the
applicants have been termin«ated and the respendents
be directed te treat the applicants in service with

all benefits admissible under law,

2 As per applicants cagse, a writ petitien
was filed befere the Hen'ble Supreme Ceurt.iIn pur-
suence ef directien by the Apex Ceurt, theé Casss ef
Ccasual labeurs including the applicants ware examined
and they were placed in Live Casual Isbeur Register,
ﬁherein-ippliCHHt ne, 1-Mehd Firej €inds place at sl,
ne, 19 and the ether applicant-Udai Vepr Singh was
placed at serial ne,21, The appliceints were re-
engsged as per their pesitien in the Live Casual
Labeur Register but,anether litigeutien crepped up
vide O.,A,Ne,2345 of 1996, in which the engagement

ef the applicant was challenged en the greund th«t
they have been engaged in preference te these whe
were having mere number ef werking dsays and thereby
senier te the appéicants, That O.A. was decided with
the directien te the respendents te verify the fact
and in censequence thereef, anether scrutiny was made
in whichk, perhdps, the cententien in thet Q.A. was
feund substantisated and censeqguently the applicants
were disengaged as per impugned erder, fer which

the applicdnts have ceme up seeking the abeve reliefs,
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3% The respendents have centested the

cage with simple summdrised mentien thet in pursudance
of O,A.Ne,2345/96 bafwre Principal Bench, the matter
was re-examined «nd these whe were feund senier te the

applicents, were engaged and censeguently the aeppliceants

have be=n disengaged,

4, Heard l=srned ceuns=]1 fer the parti=s

and perysSed the recerd.

D L=arned ceunsel fer the appliceants
smphasised that subsequenti?fiiseng-gement ef the
epplicents was erreneeus as their@claim has net been
essessed in right prespective, themse whe have been
engagad by disengeging the apglicants, were net
senier te the applicant «nd, therefere, directiens
be issued te re-engage the applicents a«s per their
cliim, <Since there is ne specific mentien in the

pledding er any ef the annexures that whe have been

re-engeged after the applicents wWwere disengeged, Whet

are their particulars «nd what is their pesitien in

the senierity in the Live Casual Labeur Register, Aenee -

L

the ere, ne finding is pessible enly en hypethiti-

catien, Therefere, there is ne sufficient greund er

reasen te qudsh the impsugned erder, Hewever, the

O0.,A., is decided with the ebservatien theat the res-

pend=nts shall teke care that the 4pplicents <dre net

ignered at their turn «nd ne junier te them is preferred

ASPTS
ever them whil= there is any re-sngegem2nt in the
esteblishment, Ne erder as te cests, O*}WUP
{\.h-
a5
Member (J)
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